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O R D E R 

27.02.2020  Learned Counsel for the Appellants submits that arguing 

counsel is sick, therefore, he seeks adjournment. Learned Counsel for the 

Respondents submits that a short date may be given. 

 

 Prayer allowed. Interim order will continue till next date of hearing. 

 
Let the matter be fixed on 04th March, 2020.  

  

 [Justice Jarat Kumar Jain] 
Member (Judicial) 

 

 
 [Mr. Balvinder Singh] 

 Member (Technical) 

 

 [Dr. Ashok Kumar Mishra] 
 Member (Technical) 

pks/kam  

 


